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CENTRAL ELECTRICITY REGULATORY COMMISSION 

New Delhi 
 

Review Petition No. 13/RP/2020 along with IA 26/IA/2020 
 

Subject :  Petition seeking review of order dated 25.4.2019 in Petition 

No. 124/TT/2018 alongwith I.A. No.26/IA/2020 

Date of Hearing :  16.7.2020 
 

Coram   :   Shri P.K Pujari, Chairperson 
                                     Shri. I.S. Jha, Member 
       Shri Arun Goyal, Member  

Review Petitioner   :   National Hydroelectric Power Corporation Limited  

Respondents :   Power Grid Corporation of India Limited & Ors 
 

Parties Present        :   Shri Rajiv Shankar Dwivedi, Advocate, NHPC 
                                      Shri M G Gokhale, NHPC 
       Shri R.B. Sharma, Advocate, BRPL  
                                      

 
Record of Proceedings 

 
 

    The matter was heard through video conference. 
 
2. The learned counsel for the Review Petitioner submitted that the Commission 
while determining the transmission tariff for subject assets vide order dated 
25.4.2019 in Petition No. 124/TT/2018, has erroneously considered the ‘Interest on 
Loan’ amount for a full year whereas it should have been computed on a pro-rata 
basis for the period 27.2.2018 (COD) to 31.3.2018. He further submitted that in case 
of working capital, the full year O&M Expenses have been considered for the 
purpose of calculating interest on working capital whereas it should have been 
considered on pro-rata basis from 27.2.2018 to 31.3.2018.  
 
3. The learned counsel for the Review Petitioner prayed for considering IDC in place 
of transmission charges for the period of mismatch between the COD of the 
transmission assets of PGCIL and the commissioning of generation by the Review 
Petitioner from 27.2.2018 to 17.5.2018 in accordance with provision under 
Regulation 12(2) and Implementation Agreement between PGCIL and the Review 
Petitioner. He further submitted that levy of transmission charges has resulted in 
additional financial implication on the Review Petitioner. He further prayed to 
consider the submissions made in the Review Petition in support of considering IDC 
in place of transmission charges. 
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4. After hearing the learned counsel for the Review Petitioner, the Commission 
reserved the order in the matter.  

 
By order of the Commission  

 
sd/- 

(V. Sreenivas)  
Dy. Chief (Law) 


